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remunerative price for the sugarcane.

[Translation]

(i) Hunger Strike by college teachers in
Bidar (Karnataka) for non-
payment of their salary

SHRI NARSING SURYAWANSHI
(Bidar) : MTr. Speaker, Sir, Lecturers and
other employees of Government recognised
‘tolleges in Bidar (Karnataka) are on a
bunger-strike since 07-03-88 in front of the
district authority’s office. Their grouse is
that nearly 3,000 employees in Bidar district
and nearly 15,000 employees in the entire
State of Karnalaka bave not been paid
salaries for the last three months. Denial
of their rightful dues has left their families
starving.

The University Grants Commission gives
grants to these colleges and supervises their
overall working.

I request the hon. Education Minister of
the Central Government to ask the State
Government and the University Grants
Commission to find out the reason behind
non-payment of salaries to the lecturers of
these colleges. He should further instruct
the State Government to extend all possible
financial assistance to these colleges to enable
them to pay salaries to their lecturers and
other employees.

(iii) Need to direct the Madhya Pradesh
Government to provide electricity
connections to the houses of
Harijans and Adivasis

SHRI KAMMODILAL JATAV
(Morena) : MTr. Speaker, Sir, electricity has
not reached most of the houses of Harijans
and Adivasis in Madhya Pradesh. I urge
the Central Government to direct the
Madhya Pradesh Government to provide
electricity connections in the houses of
Harijans and Adivasis. If there are any
obstacles in this respect, these should be got
removed.

(English)

(iv) Need to open a Paper Mill and a Sugar
Mill in Domariaganj, District Basti,
U.P.

SHRI K.J. ABBASI (Domariaganj) :
There is no industry in my Constituency,

Domariaganj, District Basti. There are
five sugar mills in this District, but none of
them falls within my Constituency.

There uged to be a sugar mill in Barhmi
but 20 years ago it was shifted to some
other province with the result that the cane-
growers have to carry their produce to
Anandnagar, District Gorakhpur.

My Constituency is rich in paddy and
cane and can supply adequate raw material

for a Paper Mill and sufficient cane for
Sugar Mill.

It is the genuine need of the people of
this area which should be fulfilled by setting
up a Paper Mill and a Sugar Mill in my
Constituency.

The Hon’ble Minister for Industries, is
therefore, requested to kindly do the needful
to boost the socio-economic structure of the
people of this area.

(v) Need to review the decision to import
Cotton

SHRI N. VENKATA RATNAM
(Tenali) : It is reported in ‘Hiadu' dated
10-3-88 that plans are afoot by Govern-
ment of India to import large quantities of
cotton against the Cotton Policy announced in
1987 to be valid for three years. It is also
reported that the Government of India
relaxed its rules and gave permission for
import of cotton contrary to its own policy.
Cotton growers in Andhra Pradesh and other
States have long been agitating for remune-
rative price of cotton. It looks that the
Government of India has succumbed to the
pressures of the Textile Mill Owners ignoring
the interests of the cotton growers.

It is, therefore, impressed upon the
Union Government to review its decision to
import cotton.

(vi) Need to direct Metro Railway authori-
ties to clear the water bills of Calcutta
Municipal Corporation

SHRI HANNAN MOLLAH (Uluberia) :
The Metro Railway Authorities owe a sum
of Rs. 71 lakhs to the Calcutta Municipal
Corporation for consuming water for its
construction activities. It is understood
that the Metro Railway Authorities are not
paying the duc amount to the Corporation



